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PAPERS LAID THE TABLE

Notification under essential com­
modities Act.

THE MINISTER  OF  AGRICUL­
TURE AND IRRIGATION  (SHRI 
SURJIT SINGH BARNALA);  I 
beg to lay on the Table a copy  ot 
Notification  No  G.S R.  218(E) 
(Hindi and English versions) publi­
shed in Gazette of India  dated the 
9th March, 1979 regarding the maxi­
mum price per tonne of certain types 
of fertilisers to be sold to Tea, Coftee 
or Rubber  Plantations  or to the 
cultivators, under sub-section  (6) 
of section 3 of the Eessential Com­
modities Act, 1955.  [Placed in Lib­
rary. See No. LT-4255/79],

Annual Report etc. of Society for 
the National Institutes of Physical 
Education and  Sports  Patiala j ok 

1977-78 and Audit  Report etc. on 

I.I.T., Kanpur, for 1976-77.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA  CHUN- 
DER): I beg to lay on the Table: —

(1) (i) A copy of the  Annual 
Report (Hindi and English  ver­
sions)  of the  Society  for the 
National Institutes of Physical Edu­
cation and  Sports, Patiala, for the 
year 1977-78 along with the Audit­
ed Accounts.

(ii)  A statement (Hindi  and 
English verisions) regarding Rew<*w 
on the working for the above Society. 
[Placed in Library.  See No. L,T- 
4456/79].

(2) (i) A copy of the Certified
Accounts  (Hindi and

English versions on the Indian Institute 
of Technology,  Kanpur,  for the year 
1876-77 along with fee Audit Report 
thetffeon under sub-section (4) of sec­
tion 23 <!£ the Institutes of Technology 
Act, mi.
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for delay in laying the above Ac­
counts.
[Placed in Library. See No.  LT— 
4257|79],

Notification under Central  Excises 
and Salt Act, Central Excise Rules 

and Customs Act.

THE MINISTER OF  STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQURULLAH): I beg  10 Uy
on the Table: —

(1) A copy each of the follow mg 
Notifications (Hindi and  English 
versions) under section 38 of the 
Central  Excises  and  Salt  Act, 
1944:—

(i) The Central Excise  (Sixth 
Amendment) Rules, 1979, published 
m Notification No. G.S.R. 499  in 
Gazette of India dated the  31st 
March, 1979.

(ii) The Central Excise (Seven- 
the Amendment) Rules,  1979, pu- 
published in Notification No, G.S-K 
600 in Gazette of India dated  the 
31st Match, 1979.

[Placed in Library. See No.  LT— 
4258| 79].

(2)  A copy each of the follwing 
Notifications (Hindi and  English, 
versions) issued under the  Central 
Excise Rules, 1944: —

(1) G.S.R. 497 published m Gazette 
of India dated the 31st March, 1979 
regarding extension of exemption to 
Polypropylene  staple  fibre  from 
Excise duty  upto 30th September,
1979,  together  with an explanatory 
memorandum,

(ii)  GS.R. 498 published  in 
Gaaatte of India dated the  31st 
March, 1979 regarding extension of 
exemption of  Polypropylene «gmn 
yarn from Excise duty wpto 30th Sep­
tember, 1979 together  with an ex­
plan to ry memorandum.

(iii)  G. S. R. 2M1B)  pmaUhed 
in Gaswttfe of India dated the 81st 
March, t979 regatdittg eKtmsfam of 
exemption  to certain pjwfpered or
0rettimft fcbodte  meant for  free 
ditfrtfcutton -m*n


